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General  Pool  Accommodation  to  Delhi 

Police Personnel 

3630. SHRI RAHASBIHARI BARIK: 

Will the PRIME MINISTER be pleased 

to state: 

(a) whether Head Constables, Assistant 

Sub-Inspectors, etc. of the Delhi Police are 

eligible for General Pool accommodation; 

(b) if not, whether any personnel of Delhi 

Police are in occupation of the General Pool 

accommodation; and 

(c) if so, what are the reasons for 

continuing allotment to such personnel? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN AFFAIRS AND 

EMPLOYMENT AND MINISTER OF 

STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (DR. U. 

VENKATESWARLU): (a) No, Sir. 

(b) and (c) Only gazetted staff of Delhi 

Police are eligible for accommodation from 

general pool as per Allotment of Government 

Residences (General Pool in Delhi) Rules, 

1963 as Delhi Police have their own pool of 

accommodation and Police colonies for non-

gazetted staff. 
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Unauthorised       Construction/Alterations, 

and Subletting of Government Quarters 

3632.   DR.   B.B.   DUTTA:   Will   the 

PRIME MINISTER be pleased to state: 

 

(a) whether any investigations have been 

made by Government to check unauthorised 

construction/alterations and subletting of 

Government Quarters in Delhi; 

(b) if so, the details thereof, locality-wise ; 

(c) the action takea'proposed to be taken 

against the persons found guilty; and 

(d) the steps taken by Government to stop 

such activities? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN AFFAIRS AND 

EMPLOYMENT AND MINISTER OF 

STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (DR. U. 

VENKATESWARLU): (a) to (d) On receipt 

of a report of unauthorised 

construction/alterations, a show cause notice 

is issued to the concerned allottee for the 

removal of the said unauthorised 

construction/alterations within the stipulated 

period, and if the allottee fails to remove the 

unauthorised construction within the 

stipulated period, the allotment of 

accommodation is cancelled as per the 

provisions of the Allotment Rules and 

eviction proceedings initiated under the 

Public Premises (Eviction of Unauthorised 

Occupants) Act, 1971. 

As regards subletting of General Pool 

Residential Accommodation, 4488 cases of 

suspected subletting were detected as a result 

of door to door survey carried out in 

pursuance of Supreme Court directions and 

show cause notices were served on these 

allottees. Thereafter, upto September, 1996, 

1085 General Pool Residential 

Accommodation has been cancelled and 634 

got vacated/evicted. 

Investment by HUDCO on Infrastructure 

Sector 

3633. SHRI RAMDAS AGARWAL: Will 

the PRIME MINISTER be pleased to state: 

(a) whether the Housing and Urban 

Development Corporation (HUDCO) IIH*- 


